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IN THE CENTPAL ADMINISTRATIVE TRIDUNAL, JAIPUR RENCH, JAIPUR,.

af order 14,2,95
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Mr. J.¥, ¥aushil
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Mr. Manish Bhandari
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CCU RAM
Hon'lhle Mr, Gopal Irishna, Memier (Judicial)
Hon'ble Mr. O.P. Sharma, Mewmber (dministrative)

FER HON'BLE MR, GOFRL IIFISHNLZ, MHEMBER (JULLCIAL),

Apolicanis Mahesh 3ingh, 3urandra lath, Bhagwan 3iagh,
Mahzndrz 3ingh, Mohzn S3ingh, Avval Singh, wyﬂendlwn, Iliyas,
Mohd, Sagir, Ram Lzl, Rambaka, Pamji Lal, Jajgan, Raghunaih,
Praszad, Battli Lal, Ran Numar, Gangoliva, I=dar, Shyvam Singh,
Akl A, Halim, Jagdish Prasad apd Lajjz Pam have 3ought a
direction in this application v/s 19 of the Adninistrative
Tribunals A~t, 15235, to ths respondente to oonsidsr theirc
candidature £or ths post of Thallsei,and allow them the
conesquantial benefits, The applicante claiwezd their 21igibility
for appointmsnt to ths post of vhallasi, and thay D033z sed

the regquisite qualificestion for the same, The respondents in

Anrizrwre R-1, Applicant nos. 2 and &, Bhagwan 3ingh and

Avval Singh could.not e sorsensd due to their abeence, Since
licanzz have already Lesen screensd pursuant to an order
paszzd by the Adwinistration, this application has heen rendsred
infructuous, The CA ig, therefors, Jdismissed. o ordzr as to
costs, .
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(C.F. SHARMA) (30PAL FRI3HNA)
MEMBER(A) , MEMBER(J)




